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Tue DEPUTY CHAIRMAN: The

question is:

“That the  Bill further to
amend the Reserve Bank of India
Act, 1934 and the Banking Com-
panies Act, 1949, for the purpose
of regulating the banking busi-
ness of certain co-operative so-
cie'ies and for matters connected
therewith as passed by the Lok
Sabha, be taken into considera-
tion.”

The motion was adopted.

+[ 1 Hindi transliteration.
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THE DEPUTY CHAIRMAN: We
shall now take wup the clause by
clause consideration of the Bill.

Clauses 2 to 14 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surr B. R. BHAGAT:
move:

Madam, I

“That the Bill be passed.”

The question was put and the motion
was adopted.

THE GOA, DAMAN AND DIU (EX-

TENSION OF THE CODE OF CIVIL

PROCEDURE AND THE ARBITRA-
TION ACT) BILL, 1965

Toe DEPUTY MINISTER 1N THE
MINISTRY or LAW (SHRI JAGANATH
Rao): Madam, I move:

“That the Bill to provide for the
extension of the Code of Civil Pro-
cedure, 1908, and the Arbitration
Act, 1940, to the Union Territory of
Goa, Daman and Diu and for certain
other matters be taken into conside-
ration.”

As explained in the Statement of
Objects and Reasons, the Bill is a
further step in the process of integra-
tion of the legal system of the Union
Territory with the general pattern of
the legal system in the rest of India.
A number of Indian laws including
the Indian Penal Code, the Indian
Evidence Act and the Code of Crimi-
nal Procedure have already been ex-
tended to that Union Territory. The
Code of Civil Procedure was, however,
not extended as it was necessary
to reorganise the subordinate civil
courts before extending that Code.
The Government of Goa, Daman and

Diu have already undertaken legisla- ‘
civil | there.

tion to reorganise the
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courts in the territory on the pattern
obtaining under the Bombay  Civil
Courts Act and requested that Parlia-
mentary legislation be undertaken to
extend the Code of Civil Procedure,
having regard to some of its provi-
sions having inter-State operation.
Under the Portuguese law, civil pro-
cedure and  arbitration are inter~
connected and, as such, it is proposed
to extend the Arbitration Act along
with the Civil Procedure Code.

These Acts will be enforced with
effect from the date the reorganised
civil courts come intp existence in
the Union Territory.

The Bill is on the lines of similar
legislation for extension of laws and
contains certain consequential amend-
ments to the Goa, Daman and Diu
(Judicial Commissioners’ Court) Re-
gulation, 1963.

The question was proposed.

Sarr R. S. KHANDEKAR (Madhya
Pradesh): Madam Deputy Chairman,
I rize to support this Bill. It is a
small Bill and it seeks to apply cer-
tain provisions of the Code of Civil
Procedure and the Arbitration Act to
Goa, Daman and Diu. There should
be no quarrel why this Bill should
not be introduced and passed by this
House. But I doubt the wisdom of the
Government in bringing this Bill for-
ward at this juncture. Madam, as you
are aware, the question of Goa’s
merger with the neighbouring terri-
tories is pending for a long time.
When Goa was liberated there was a
great demand that it should be mer-
ged with the neighbouring State of
Maharashtra and Diu with the State
of Gujarat. There was a lot of con-
troversy over this question and the
ruling party was also divided. Unfor-
tunately, the other political parties
are also divided on this issie and
many of the reasonable persons also
have taken a sectarian view of this
matiter. After Goa was liberated,
there was an election in that territory
and a regular legislature was formed
In that election, there was the
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specific issue whether Goa should be
merged with the neighbouring State
or whether it should be merged with
the other State which claimed that
Goa should go along with it—I mean,
Mysore.

SHrt ARJUN ARORA. (Uttar Pra-
desh): Who raised this issue during
the elections?

SHrr R. S. KHANDEKAR: I do not
know, somebody must have raised ii.
Then there was gz third alternative
also, whether Goa should remain in-
dependent. There was a clear ver-
dict, Political parties were formed on
this particular 1ssue. There was the
Maharashtrawad: Gomantak  Party
which was successful and they got a
majority also in the Legislature and
they formed their government also in
Goa. Later on, the Legislature of
Goa passed a Resolution saying that
the territory should be merged imme-
diately. Now, this question has been
hanging for a long time, and internally
there is very much discontent over
the 1ndecision on the part of the Cen-
tral Government. Now, I do not
know why the Government is hesitant
about taking a very drastic or a final
decision in regard to Goa, They have
been committing this mistake with
regard to other  territories also,
they are suffering from this indecision.
I do not want to raise this
controversy at the moment when our
frontiers are threatened and when our
Army has gone to liberate our coun-
try and to meet the aggression, and
at this juncture, 1 do not want to raise
this controversy whether Goa should
be immediately merged with Mahara-
shtra or not. But, as I said, it would
have been better if the Government
had thought about it before this legis-
ation. This gives an impression that
the Government indirectly wants to
keep Goa as a separate entity and
slowly and slowly they apply certain
provisions to this territory, and ulti-
mately by this hesitancy or by this
method they may perpetuate the
territory of Goa. I am sure that the

36
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People of Goa will not tolerate this
and it is not the time to raise the
voice against this move. But once
they have given their verdict clearly
on the issue of merger, there should
not be any difficulty in at least gec-
laring for the present that ultimately
Goa .will be mergeq into the neigh-
bouring territory. But unfortunately
the Government ig creating a wrong

impression by applying the Central
laws to the territory.

.In Kashmir also it was so; for a
?;urne there were two Prime Ministers
In one country, there were two flags
and there were two Constitutions and
all that. Now, the Government for-
tunately have learnt a lesson and slow-
ly .and slowly they are remedying
their past mistakes. 1 do not know
whether the same thing would hap-
pen in the case of Goa also. Goa
1s an important territory. It is a
paval base., Strategically also it is very
important and the Government should
noit give any cause for the spread of
this discontent or for this impression
t'ha.t Government wants to keep such
a tiny State of Goa as g separate unit.
There were so many States before the
Constitution came into being; there
Were very many small States. After-
wards the States’ reorganisation came,
It was thought that the whole coun-
try shoulq be Teorganised on a linguis-
tic basis. And the small units which
were here and there should be mer-
ged into one big compact unit. There-
fore, States’ reorganisation came
about and linguistic States were carved
out. Many people doubt the wisdom
of creating States on linguistic basis.
But as far we are concerned, we are
in favour of linguistie States from the
very beginning because we believe in
democracy. And in order to function
well in a democraCy it is absolutely
necessary that the people should parti-
cipate in the administration of the
State. They can do so only through
their mother-tongue. Therefore, these
States were carved out. Unfortunate-
ly, there were some wranglings bet-
ween States and States. Even now
there are some major questions. There
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are many important disputes with re-
gard to the borders of the States. But
if there is enough wisdom and reason-
ableness and if there is mutual confi-
dence between the people, I  think
these disputes can be easily solved.
So, when small areas were merged
into big States, there is no justification
absolutely why a small place, 3 place
smaller even than gz district, should
remain independent and the Govern-
ment should waste so much expendi-
ture over a legislature, Lt.-Gover-
nor’s paraphernalia and all that.

The question will arise: What should
be the test? The test in 3 democracy
is always the people’s will and the
people there have unhesitatingly
given their verdict in favour of Maha-
rashtra. But the Government have
disregarded that verdict and instead
are trying to perpetuate a small State
like  Goa. Therefore, I wish the
Government had deferred thig Bill for
some time. And when the Government
comes to the conclusion—I hope the
Government will not commit this mis-
take, but if they come to this conclu-
sion that Goa should remain a separate
State——then all these Central laws can
be applied at that particular moment.
Nothing is lost if till then the old ar-
rangement continues in the present
State of Goa, Daman and Diu. There-
fore, Madam, at this particular hour,
when there is absclute need of unity,
1 wish there should be no discordant
voice. When our Army is marching
forward and a glorious decision has
been taken, I think, for the first time
in tne last seventeen or eighteen
years, a wise decision

Sert A. D. MANI (Madhya Pra-
desh): There are many wise deci-
sions. 'This is one of them.

when it has come out of its hesitancy
and broken practically with the past
policies—we welcome that decision—in
order to show our solidarity and unity,
the Government at this moment should
not bring forward such a legislation
which will create bitterness in the
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country. I do not say that the ques-
tion of merger should be decided now.
Goa decision can wait. If the country
remains  intact, we can decide the
question later on. ‘This is not the
time. It can be decided when normal
conditionsg prevail. That will be the
time when such a legislation can be
brought forward.

Smrr M. RUTHNASWAMY (Mad-
ras): Madam Deputy Chairman, I
am also of the opinion that this is
hardly the time for the Government to
bring in such a piecemeal bit of legis-
lation in regard to judicial decisions
in Goa. All legal and constitutional
legislation in regard to Goa should
wait for the final decision about the
future of Goa. As Mr. Khandekar
has pointed out, at a time when we
are locked up in gz struggle with Pak-
istan, it is hardly the time to bring
forward such a piece of legislation. It
all seemg to emanate from the idea
which is a sort of ohsession with the
Government in power that in order to
keep a  legislature going it must
be fed, as factories are fed, with legis-
lative proposals from time to time. 1
wish Government would consider that
our Parliament is not only a legisla-
ture but a parliament, and “Parlia-
ment’ comes from g French word
which means talking. I wish our Par-
liament and our Legislatures were
more of talking shops than legislative
factories. More time should be given
for the discussion of public  affairs
than for the consideration of legisla-
tive proposals. Most of them, I am
afraid, are half-baked.

Surr A. D. MANI: Are we having
less time now?

Surr M, RUTHNASWAMY: With
regard to this particular piece of legis-
lation, it goes against one of the gua-
rantees given by the late Prime Minis-
ter before and after the incorporation
of Goa into Indian terrifory. Before
its incorporation, more than once Pt.
Jawaharlal Nehru gave an assurance
to the people of Goa that if at any
time Goa should decide to join India,
its culture, its language, its legal
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system would be kept intact, and after
the incorporation of Goa into Indian
territory, specially in regard to laws
and customs, the late Prime Minister
gave a definite guarantee that these
laws anj customs should con-
tinue till such time as the people of
Goa would want to change them.

Madam, the introduction of the
Indian civil procedure system into Goa
is particularly inappropriate because
this civil procedure system which they
have derived, as it is from the English
system, is totally opposed to the legal
and judicial system of Goa which it
has derived from Portugal. Those
who are acquainted with the history
of law know very well that most of
the continental legal systems are de-
rived from the Roman system of law
and procedure. Whereas we have de-
rived our legal and judicial gystem
from the British, it is totally different
from the system obtaining in Goa; it
is based on the Roman law prevalent
in England. It is not only different,
it is radically g different system. They
have been used to a Portuguese legal
system where 3 Judge finds a much
larger place in the examination of wit-
nesses, in the testing of evidence, in
appreciating the evidence and examin-
ing the witness than a place prevalent
in the English system. So I think this
piece of legislation is trying to intro-
duce a radical change in the legal and
judicial system of Goa.

It is not by this kind of piecemeal
legislation that we are going to make
the people of Goa friendly towards
India. The time for changing the
whole legal system of Goa will come
when a final decision is taken as to the
future of Goa. Madam, the change
in the legal system, which is embo-
died in this civil procedure introduc-
ed by us, must be provided by gene-
ral and legal education through which
the people of Goa would be prepared
to receive this truly radical and new
system. Therefore, I hope and trust
that on account of the circumstances
in which this piecemeal legislation is
going to be introduced, on account
of the radica} difference between the
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system which has prevailed in Goa
up till now and the system which we
are going to introduce and especially
in view of the solemn guarantee given
by the late Prime Minister that no
change would take place in the laws
and customs of the people in Goa
unless and until the people of Goa
themselveg ask for a change, the
Government will stop short and with-
draw this ufterly unnecessary piece-
meal legislation which may even
hurt the feelings of the people of Goa
ang make them hostile to any fur-
ther incorporation of the life and ac-
tivities and the legal system of Goa
with that of India.

Sert M. N. GOVINDAN NAIR
(Kerala): I oppose this Bill. This
looks g very innocuous Bill and the
Deputy Minister introduced it in a
very gentle way, but actually it is
a very controversial one.

Surr LOKANATH MISRA (Orissa):
You want it to be merged with
Kerala?

Surr M. N. GOVINDAN NAIR:
When Mysore can claim merger of
Goa, I can also claim.

Surr M. RUTHNASWAMY: Land-
scape is the same.

Surr M. N. GOVINDAN NAIR: I
will come to that. As pointed out
by the previous speaker, there is a
lot of difference between the legal
system existing in India and the sys-
tem that was there in Goa. So intro-
ducing this piece of legislation will not
help. Secondly, this Bill is meant or
is understood to be -meant to delay
the merger of Goa with Maharashtra.
That is the way in which it would be
understood. T could very well under-
stand the Minister bringing a Bill like
this one year ago but now the main
question before the people of Goa and
before the people outside Goa is mer-
ger. Even the ruling party, with
all their differences, had to come %o
some decision recently about the fu-
ture of Goa. The High Command
of the Congress have decided to have
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another election on this issue. When
we have to settle the question of the
merger of Goa in the immediate
future, why should you  unneces-
sarily drag the whole country into a
controversy on this now? You can-
not postpone the merger of Goa for
long. I agree that when the fight is
going on our borders, during that
period we may not take up the ques-
tion of merger of Goa; but immedia-
tely that situation is over, this is a
question which cannot be postponed.
Under the circumstances, it is not
necessary now to move this legislation.

Coming to the question of merger of
Goa, it is a controversial issue.

Surt JAGANATH RAO: Why raise
it?

Surr M. N. GOVINDAN NAIR: Ac-
cording to some people there is one
view that it should merge with Ma-
harashtra. There is another view
that Goa should remain as a separate
State for some time more and there
is a more fantastic view that it should
merge with Mysore.

Surr A. D. MANI: Very fantastic.

AN Hon. MEMBER:
exist at all.

It does mot

Surr M. N. GOVINDAN NAIR: 1
hope the Deputy Chairmapn will not
get offended with me.

Surr JAGANATH RAO: Why not
with Kerala?

Suur M. N, GOVINDAN NAIR: The
majority view in Goa is that it should
merge with Maharashtra.

SHrT M., RUTHNASWAMY: Ques-
tion.

Surr M, N. GOVINDAN NAIR:
There is no question about it. Yes,
they have already given their verdict
during the last elections when the
Maharashtrawadj Gomantak Party got
the majority. So, as far as the people
of Coa are concerned, the majority is
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for merger with Maharashira. Then
there was a section of people—and a
considerable section I agree—who
wanted Goa to remain as a separate
State. They also now feel that by
remaining separate they will not be
able to achieve what they once
thought they could.

Surr A. D. MANTI: May I ask how
this Bill woulq prejudge the issue of
merger or npon-merger? Suppose this
Bil] is passed, do you think it will
stanq in the way of the merger?

Surr M. N. GOVINDAN NAIR:
That is not the point. Immediately
after this emergency when you have
to bring in a Bill for the merger of
Goa with some other part of the
country, why should you bring it now?
That is my point?

Surt A, D. MANT: I understand
the point.
Surr M. N. GOVINDAN NAIR:

With regard to the other section which
stood for a separate Goa, they were
under the impres§ion that if Goa re-
mained a separate State that group
would be able to get a majority, but
the last election belied that hope also.
Now they know that even if it re-
mained a separate State, this Goman-
tak Party will be in majority always.
So there is a toning down of their
fight against the merger with Maha-
rashtra.

Surr A, D, MANI:
it is correct.

1 do not think

Swrr M. N, GOVINDAN NAIR:
Thirdly, those who are demanding a
separate State also know that a
State with five lakhs of people cannot
remain as a separate State for long.
India cannot afford to have that
luxury of having a small State with
five lakhs of people as a separate en-
tity. They also know that but what
they are worried about is that the
Maharashtrians do not woo them. That
is their complaint. A good section of
the people there feel that they can-
not continue like this for long and
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they have to merge with some neigh-
bouring State and their choice ig de-
finitely = Maharashtra—there is no
doubt about it—but the Maharashtri-
ans outside, instead of wooing
them

Surr A. D. MANI: Why woo them?
It is an arranged marriage.

Surr M. N. GOVINDAN NAIR: It
is not. They feel: ‘If they try to rape
us, how can we stangd it?’ That is how
they look at it. There is the Maha-
rashtra Assembly passing a Resolution
anq then the Maharashtra people are
saying that they will lead a march to
Goa. They have to give up this ag-
gressive attitude. T have been to Goa
and I have ta'ked to all sections of
the people there. And this is what
you find. Even those people who
want to merge with Maharashtra, you
see their attitude, They are hesitant.
So, if my friend, Mr. Deckinandan
Narayan and his friendg be more tact-
ful and try to win them over instead
of adopting aggressive ways, I
think

3 pm. ,

Surr A. D. MANI: You want him
to woo.

Surt M. N. GOVINDAN NAIR: Yes,
and I find

Surr M. RUTHNASWAMY: Mar-
riage by capture.

Surr M. N. GOVINDAN NAIR: And
I found a small section which wants
to remain separate. And what was
their argument? “When we have a
legislature at our gates, and when we
have Ministers so nearby

Tae DEPUTY CHAIRMAN: This
is 3ll beside the point; you talk on
the legal gystem,

Sarr M. N. GOVINDAN NAIR: This
is very important.

Sarr A. D. MANI: This is the crux
of the point, the crux of the Bill is
the merger issue.

. should be discarded. Not only that;
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Surt M. N, GOVINDAN NAIR: The
crux of the Bill is the merger issue
and the Minister wantg to evade the
jssue of merger by bringing in such
things which are intended to perpe-
tuate the present condition. This is
my Dboint. So there is only a very
small section there and they say,
“When we have a Legislative Assem-
bly at our doors, why should we ask
for merger and reduce the number
of our MI.As. and all that?” So
there is only one small section but
that is not a strong section.

Then L wag much surprised 1o fnd
the move of the Mysore people—here
is my friend. I went round Goa for
nearly a week and I did not find one
man who knows Canarese. There
may be some college professors, or
somebody else, but otherwise there
was nobody that way, and there is
nobody who wants its merger with
Mysore. And in Mysore also, who
wants the merger of Goa except your
Ministers?

Sar1 A. D. MANT: And Members of
Parliament.

Sgrt M. N. GOVINDAN NAIR: 1
do not know; I hope he will be more
competent to explain it. I do not
know how the Congress was persuad-
ed to listen to its Mysore friends to
hold the ALC.C. session in Mysore, at
Bangalore, and while the Congress
wag in session at Bangalore, they also
organised a demonstration to show
that the people in Bangalore or My-
sore are for having merger of Goa
with Mysore. s

Surr MULKA GOVINDA REDDY:
The Kasaragode people want it.

Surr M. N, GOVINDAN NAIR: I
think it was all pre-arranged, and I
can tell you that a demonstration
which was taken out by some work-
ers to ventilate their demands in the
matter of food or something, that also,
very cleverly the Government side put
it as a demonstration for the merger
of Goa with Mysore. So that is a
very fantastic claim to make and that
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the ruling party should not allow such
things to happen. They have to tell
their friends in  Mysore that they
should not create unnecessary prob-
lems. When the people in Goa do
not want to have any merger with
Mysore, and when the majority of the
people in Mysore do not want it, only
the ruling party and the leaders of the
ruling party in Mysore State take up
the responsibility of organising an
agitation there and create confusion
in the country. Now that should be
put a stop to. In Goa there are two
sections of people. Some people, a
minority section wants that it should
remain a separate State, but a vast
majority want its merger with Maha-
rashtra. So this is the position there.
In the circumstances such piecemeal
legislation is no good, I think you
should withdraw it for the time be-
ing. As long as Goa remains a separate
State, let them have the present legal
system, and immediately after this
emergency bring in  another Bill
whereby you ask for the merger of
Goa, Daman and Diu with the neigh-
bouring States. So, I think, that should
be the attitude.

In thig connection, I would also say
that it is not only with regard to Goa.
There is also Pondicherry. Why do
you want it as a separate State? I can-
not understand. How long are you
going te allow such small bits of ter-
ritory to remain as a separate State?

Surr A, D. MANI: They do not
want communism there.

Then my friend was referring to
culture and all that, that it wag a
separate culture, and a'l that. What
is the separate culture in Goa?

Surr M. RUTHNASWAMY: Based
on Portuguese culture.

Spry M. N. GOVINDAN NAIR:
Apart from the fact that it was based
on Portuguese culture, actually there
is very little difference. Of the five
lakh Goans, more than one and a half
lakhs live in Bombay, and one very
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good thing I found about Goa is that
—because of the impact of the West—
they have got modern ideas. They
are very, very efficient and clever,
and all that. Why not the whole of
India benefit by their talents? Why
do you want to restrict them to a small
State?  They should be part of a
bigger State, and that should not be
delayed. So also with regard to
Pondicherry. Why do you want a
separate State of Pondicherry? What
is the French culture? There is Mahe,
a much smaller bit. For such small
things how many years you want to
integrate them? You finish with such
small things as quickly as possible,
so that there may not be any trouble
brewing as a result of the delay. For
example, if you had taken a decision
on the gquestion of the merger of Goa
immediately after the last elections,
when the verdict of the people was
given, Mysore would not have come
later with its claim on Goa, and all
that. Now this delay has given them
and some other people room to raise
unnecessary issues and create confu-
sion in the minds of the people. So 1
think Government should withdraw
this Bill and promise this House and
the country that immediately, in the
near future, after this emergency is
over a decision will be taken with
regard to the future of Goa.

Surt D. THENGARI (Uttar Pra-
desh): Madam, in the context of the
current political and national issues,
the Bill is non-controversial, andg the
time taken for introducing the Bill is
also understandable, because certain
preliminaries were to be arranged and
prerequisites to be fulfilled. It is true
that the original system as obtaining
in Goa wag different from our system
here. We follow the British pattern
while the continenfal pattern was fol-
lowed in Goa. But that is no reason
why our system should not be intro-
duced now. Now that would be a
step ahead in the direction not only
of legal integration but also of na-
tional integration. To that extent it
is also welcome. But I should like
to say, as has been already suggested,
that this is a piecemeal legislation,
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and in view of the present political
and national situation, it wolld have
been better had this Bill not been in-
troduced at all. True, we are facing
great problems, particularly on our
frontiers, and therefore we would ob-
serve a sort of moratorium so far as
our domestic problemg are concerned.
This is all right but at the same time,
now that this particular Bill is being
introduced, I must say that this is yet
another indication of the Govern-
ment’s policy of vacillation and pro-
crastination regarding the future of
Qoa.

I may say that the Goa problem has
been handleq in a very tragic way.
Perhapg that is the mildest word that
I can use. And it has been allowed to
drift in such g fashion as to allow
vested interests. As g matter of fact,
make Goa the cockpit for conflicting
vested interests. Ag a matter of fact,
it was in the inertest of the nation that
Goa, Daman and Diu should have
been merged with the adjacent State
or States. I am using the words State
or States, because Goa, Daman and
Diu are not contiguous areas, But the
question of their merger should have
been finally settled. Therefore, 1 say
that instead of introducing such piece-
meal measures, the Government of
India should come forward at thie
proper time, immediately after this
national emergency is over, with a
measure to merge Goa, Damap and
Diu with the adjacent State or States,
and then it should become unneces-
sary or superfluoug to introduce such
a Bill as is being introduced now.

Surt B. K. P. SINHA  (Bihar):
Madam, I am surprised at the oppo-
sition to this innocuous and routine
measure. The discussion hag raised
many wider issues, the issue of mer-
ger, the issue of the assurance of the
late Prime Minister about retention
of the special culture of the Goan
people. But let us be clear that this
is a procedural law and not a substan-
tive law. While it may be said of
substantive lawg that they form a
part, and a valuable part of the cul-
ture of the people, procedural laws
heve nothing to do with the culture
of the people. This is procedural
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law, as 1 have already said, and also
of routine type. It only extends the
Civil, Procedure Code to the terri-
tory of Goa, and as is normal in such
cases when extensions are made, cer-
tain saving clauses in regard to or-
ders, directions and circularg that
have been issued in the past are made.
This Bill makes provision for all that.
Moreover, when there is the extension
of a law to a new territory, powers of
adaptation are conferred on the exe-
cutive. When we promulgated our
Constitution, the President of India
was given wide powers to adapt past
laws which had been promulgated in
the British times, to the new Constitu~
tion, to the new set-up of things.
These broadly are the three things
that this simple measures seeks to do.

And so, I am rather surprised to
find that an attempt is being made to
put forth the argument as if this mea-
sure ig an attempt to side-track the
issue of merger. There is nothing like
that here. It is possible that mer-
ger would be the proper solution and
good solution. . But someone has
remarked, the best is always the
=2nemy of the good. There are some
hon. friends who want that this Bill
should be withdrawn and I think they
can be placed in that class. They
want that this good thing should be
deferred because better thing has not
come,

One hon. Member said that the late
Prime Minister gave certain assurances
to the people of Goa, and one of them
was that the special culture, laws and
customs of Goa shall be respected till
the people of Goa desire otherwise.
Well, while making this statement, our
late Prime Minister also said that
it shall be the endeavour of this
country and of this Parliament to
slowly integrate the territories that
are now known as the territory of
Goa, Daman and Diu, in every respect
with the other parts of the country.

Surr M. RUTHNASWAMY: Yes, but
slowly.

Surr B, K. P. SINHA: This Bill is
really an honest but mild endeavour,
in my opinion, in that direction. As
T have already stated. while ronsi-
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dering those assurances, let us not for-
get that this is only procedural law
and procedural laws are not substan-
tive laws which latter really form
part of the culture ang civilisation of
a people.

Surr M. RUTHNASWAMY: But
even procedural law js part and
parcel of the legal system of the
country. How can you separate pro-
cedural law from that?

Surr B. K. P. SINHA: The Ilate
Prime Minister gave no assurance that
the whole legal apparatus of Goa shall
be retained as it was, when Goa be-
came part of India. Otherwise his
bther assuranceg which in my opinion
is the major assurance to this con-
try and Parliament, namely, that Goa
shall be slowly iniegrated with the
rest of the country, has no meaning.

Madam, some hon. Members have
said that it should be part of Maha-
rashtra State. There are others who
may urge that it shoulg go to the
State of Mysore. But I can assure
this House and all those hon. Members
that this legislation is neutral and
would operate neutrally between the
claims of Maharashtra and the claims
of Mysore. This legislation is not
going to tip the balance in favour of
Maharashtra or in favour of Mysore.
I can therefore see no possible ob-
jection to this legislation on this score.

There are others who have said
that since Goa rightly belongs to
Maharashtra, why not wait until the
merger of Goa with  Maharashtra?
But then it has been made clear in
the objects of this Bill that the Ma-
harashtra Gomantak Party which is
in power in Goa, are contemplating to
put a legislation on the statute book,
which would pattern the civil courts
of Goa on the same lines as the civil
courts of Bombay. When they have
made that endeavour, that would be
nullified it the Civil Procedure Code
is not in the meantime extended to
that territory, because, as has been
rightly pointeqd out by one of the hon.
Members who opposed the Bill earlier,
the legal system is an integral whole.
You cannot have one system of courts
and another system of procedural law.
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Therefore, when the Maharashtra Go-
mantak Party itself is planning to
reframe the whole structure of the
Goa civil courts, it is very necessary
not only proper, but it becomes very
necessary also——that this Code should
be extended to Goa.

Madam, a wider issue has been rais-
ed. But that wider issue as I have
already stated, is not affected by this
legislation. If I may repeat again,
this legislation is neutral between the
clatms of Maharashtra and the claims
of Mysore. Therefore, I find no point
in any of the arguments advanced by
hon. Members opposite. If it is to go
Maharashtra ultimately as it is bound
to, in my opinion, then that State will
have this legislation to rely on be-
cause before integration or merger,
the particular system of courts, the
particular system of procedure that
obtains in Maharashira would be pre-
valent in Goa.

I do not want to address this House
on the wider issue of merger, whe-
ther Goa should merge today or ten
years after. This is a matter for the
executive to consider and I think they
are applying their mind to this prob-
lem. Let me remind this House that
some wise man has remarked that
it ig always proper in public affairs
to hasten slowly, and by bringing forth
this measure Government are really
hastening slowly and I am sure that
when the appropriate time comes this
legislation will help rather than hin-
der the integration of Goa with Ma-
harashtra to whom it rightfully be-
longs.

Sur1 MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman,
I had no intention to participate in
this debate but some controversial
issues have been raised. Some Mem-
bers have advocated that Goa should
be merged here and now with Maha-
rashtra. There is difference of opinion
about the question of the future of
Goa. As Prof. Ruthnaswamy has
rightly pointed out, the late Prime
Minister had given a solemn under-
taking that Goa's future would be
deferred for a period of ten years.
There was no morta] hurry for the
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Congress Parliamentary Board to re-
verse that decision, to give a go-bye
to that solemn undertaking given by
the late Prime Minister to the people
of Goa and to ask the Chief Minis-
ter of Goa whether he would be pre-
pared to resign and seek a fresh man-
date from the people with regard to
the future of Goa. It was quite un-
necessary and the Congress Parlia-
mentary Board should not have rais-
ed this question at all but should
have agbided by the undertaking given
by the late Prime Minister.

Sert M. N, GOVINDAN NAIR: But
if the majority of the people want
it?

Surr MULKA GOVINDA REDDY:
Yes, it is not for me or for anybody
else to impose our decision on the
people of Goa. The people of Goa
should really and fairly take the de-
ciston. Goa’s merger with Mahara-
shtra might have been one of the items
in the election manifesto of the Go-
mantak Party but that was not a
straight issue that was put before the
people of Goa, whether Goa should
merge with Maharashtra or whether
Goa should merge with some other
neighbouring State or whether Goa
should remain as a Union Territory.
The late Prime Minister had given
the undertaking that for ten  years
Goa would remain as a Union Terri-~
tory and so the people of Goa did
not take it seriously, this question of
Goa’s merger with Maharashtra, It
is possible that some of the support-
ers of the Gomantak Party might have
vated for the merger of Goa with
Maharashtra, especially when it was
in the election manifestp but then to
say just because they got a narrow-
majority in the Assembly the entire
people of Goa are for merger with
Maharashtra is not a correct pro-
position. If you analyse the votes pol-
led by the Maharashtra Gomantak
Party ang the votes polled against
this Party, it would be clear that the
majority of the people of Goa did not
vote for Goa’s merger with Maharash-
tra. 'They got only sixteen seats out
of thirty while the United Goan
Party got twelve seats, Congress one
and independent one. These people
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are not for merger of Goa with Ma-
harashtra and so it is quite evident,
if you take the voting figures, that
the majority of the people of Goa did
npt exercise their vote in favour of
merger of Goa with Maharashtra. They
have got a narrow majority and after
forming the Government they have
passed a resolution urging the mer-
ger of Goa with Maharashtra, but this
is not sufficient to say that the gver-
whelming majority of the people of
Goa are for the merger of Goa with
Maharashtra. Even the very position
of the Ministry now is threatened be-
cause three members, M.L.As., be-
longing to this Party have already re-
signed from this Party and today or
tomorrow the President might be ob-

liged tp proclaim President’s Rule in
Goa,

Surt DEOKINANDAN NARAYAN
(Maharashtra): Not on this issue.

Surt MULKA GOVINDA REDDY:
They have resigned, whether on this
issue or not, but I am sure that even
on this issue there are differencés. The
Speaker of the Goa Assembly was not
for holding elections to decide the
future of Goa; on the other hand, he
wanted a plebiscite to be held to de-~
cide the future of Goa. The ruling
party there ig cracking and there is
no unity or unanimity of opinion with
regard to the future of Goa. Madam
Deputy Chairman, there are four is-
sues open before the people of Goa.
There is a considerable section which
wants that Goa should be merged with
Maharashtra. There is another section
in Goa which wants that it should be
merged with Mysore,

Surt M. N. GOVINDAN NAIR: No.

Sarr MULKA GOVINDA REDDY:
There is a very powerful section
which wants that Goa should continue
as 3 Union Territory for the present,
for ten years. Later on, they might de-
cide which way Goa should go, and
there is another section inside Goa
and outside, which wants that 3 sepa-
rate State of Konkan-speaking the
Konkaning—should be carved out and
that Goa should be merged with that
State. These four issues are hefore
the people of Goa. It is a very con-
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troversial issue and so this is not the
proper moment or opportune
time

Suar1 M, N. GOVINDAN NAIR: A
separate State with areas taken out
aof Maharashtra and Mysore.

Surr MULKA GOVINDA REDDY:
Yes, but most of the people who speak
Konkani, the majority of them, live
in Mysore State and the President of
the Konkani Sabha in South Canara
stated recently that Goa should be
merged with Mysore. There are many
people who still feel that a separate
Konkani State should be carved out.
I, therefore, plead that this is a very
controversial issue where emotions
are roused, excitement is created and
sentiments are involved and this issue
should be solved wilh the willing con-
sent 'of the people of Goa. I have no
objection to the wishes of the people
being taken into consideration either
by way of elections or by the adop-
tion 'of some other method but then
this is not the opportune time for us
to divert our attention to controver-
sial issues where Indians living in
one part of the country would fight
against those who live in the other
part of the counry when we are faced
with our enemy on the frontiers. So
for another ten years the question of
Goa’s future should not be decided
ang it should be left to the people of
Goa to decide their own future.

May I add, Madam Deputy Chair-
man, in some countries there are
free international ports? And Goa is
a very good port and it has very good
scenic beauty. It should be developed
as a tourist paradise and if Goa is
allowed to be a free infernational port,
our tourist traffic will increase and
the income of the people of Goa will
also be increased to the extent to
which you provide facilities for others
to come into Goa.

Another vital factor that should
be taken into consideration today is
there is no prohibition in Goa. If Goa
is merged with Maharashtira or
Mysore

Surr M, N. GOVINDAN NAIR:
That is a valid point.
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Surr MULKA GOVINDA REDDY:
the prohibition lawg that
exist in both the States will be extend-
ed to Goa and Goa’s future will not be
as bright as it is today, because that is
the main source of income for them.
If it is converted into g free interna-
tional port, many tourists will go
there both from inside India angd out-
side and it will enrich the coffers of
Goa, and the Goan people will there-
fore feel that they will have better
opportunities in life if Goa remains as
a Union Territory. And added to that
if the Central Government is gener-~
ous in giving grants and other loans
to the people of Goa so that their
cultural and economic level is giways
kept high, they will not have any
feeling of displeasure at having be-
come a part and parcel of India.

SHrr M. N. GOVINDAN NAIR:
Madam, he is misleading the House
by saying

Tae DEPUTY
Chordia.

Serr V. M, CHORDIA:
want to speak on this,

Tae DEPUTY CHAIRMAN: All
right. Pandit Tankha,

PanpiTr S. S. N. TANKHA (Uttar
Pradesh): Madam Deputy Chairman,
I rise to support this Bill and I sup-
port it strongly. I have been unable
to appreciate the arguments put for-
ward by the Opposition while oppos-
ing this Bill. Whether Goa, Daman
and Diu shall merge with -Maharashtra
or with Mysore is immaterial for
the consideration of this Bill. 'That
argument js wholly outside the pur-
view of the points to be taken up
for consideration of this Bill. In the
Statement of Objects and Reasons, it
is mentioned:

“The legal system of the Union
Territory of Goa, Daman and Diu
is some what different from the
general pattern of the Indian
legal system. In order that laws
in force in the rest of India may
uniformly apply to Goa, Daman
and Diu, two Regulations, name-
ly the were promulgated

CHAIRMAN: Mr.

I do not
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by the President providing for
the eXtiension to that Union ter-
ritory of 3 number of Indian laws
including the Indian Penal Code,
the Indian Evidence Act and the
Code of Criminal Procedure.”

So by the President’s Regulations,
the enactments mentioned, which are
applicable to the rest of India, also
apply to that territory. But when
doing so the President could not ex-
tend the Civil Procedure Code be-
cause the system of courts existing
in that territory was somewhat differ-
ent from that of the courts existing
in India. That was why the Civil
Procedure Code could not be applied
through those Regulations and it is
only because of this that this Bill is
now being brought forward. While
extending the Civil Procedure Code,
it is also desired that the Arbitration
Act should also be extended to that
territory. Therefore, Madam, I do
not see any reason Why this Bill should
be opposed. Whether the territory of
Goa, Daman and Diu is merged with
one State of India or the other is
wholly beside the point.

[TEE VICE-CHAIRMAN (SHRIMATI TARA
RAMACHANDRA SATHE) in the Chair.]

In any case, wherever the territory
may be merged it will continue to be
a part of India and therefore the
laws which apply to India should also
apply to this territory. Therefore, I
would strongly support this Bill on
this ground.

Ag regards the question of merger
of Goa, Daman and Diu with one par-
ticular State or the other, Madam
Vice-Chairman, I had the privilege of
visiting Goa at the end of May last.
A large number of Members of Par-
liament were invited by the Minister
of Parliamentary Affairs to visit some
State undertaking in Bombay, Baroda
and other places. While we were on
tour visiting the undertakings in Bom-
bay, we were extended an invitation
by the proprietor of the Jayanthm
Shipping Company to visit one of
their largest freighters which wag at
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that time in Goa. We accepted that
invitation and many of us visited Goa
for two days. Goa, Madam, is a peau-
tiful place, g very beautiful country
and a rich country at the same time.
But what I was sorry to see was that
the country so rich in minerals had
not been developed to the extent to
which it should have been. There one
saw the same poverty among the peo-
ple, as you find in many other parts of
our country; small hamlets with poor
people who could hardly afford their
daily needs. But educationally, I am
glad to see it was more advanced than
many other parts of the country. Now,
Madam, during that visit of ours a
reception was held 1n our honour by
the proprietor 'of the Jayanthi Ship-
ping Company and in that reception
members of both the parties of Goa,
the ruling party as well as the cong-
ress-minded  people, met us, The
question of merger being the most
important for them was uppermost
in their minds and they naturally had
talks with us on this subject. Some
of the Ministers of the Government
though not the Chiet Minister him-
self, were present at the reception
and we had the privilege of meeting
them all. It is not true that it is the
unanimous wish of the people of Goa
that they should merge with one part
of the country or the other. Opinion
is divided and it is difficult to say
which party predominates, While one
party claims to be in a majority and
they go by the fact that they have won
the last elections to the State Legis-
lature—I refer to the Gomantak
Party—the other party says that it is
not a fact that the  elections were
fought on that issue and to treat that
verdict as a verdict for merger with
this party or that group would be a
wrong thing.

Surr R. 8. KHANDERAR: What is
the name of the ruling party?

PanpiT S. S. N. TANKHA: Goman-
tak Party.

Sur1 R. S. KHANDEKAR:
harashtrawadi Gomantak Party.
name itself says that.

It is Ma~
The
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Surt ARJUN ARORA:
nothing in the name,

There is

Gl (yeae) - S et grd
T —————

=@ g AP S Slwe

T et (4g) : == qenfecer
TaE g A £ 1]

Panprr S. S. N. TANKHA: They
claimeqg that they were in a majority
but the leaders of the other group
who were also present there said,
no, They said that along with the
Christian population of Goa, they were
in favour of Goa retaining either its
old identity or at least retaining that
identity for the time being ag was
mentioned by the late Prime Minister
and in the light of the assurance
which was given to them. They say
if there is any doubt at all on this
point, a specific plebiscite should be
held on this very point as to whether
Goa wants to merge with Maharashtra
or not. As far as we are concerned,
no Party put forward before us a case

for its merger with Mysore. That
may have been in their minds, but,
in any case, nobody presented that

point of view to us. While talking to
them I expressed my personal view
that it would be better to wait for
some years and let the feelings of the
people subside for the time being and
then in a calmer atmosphere they may
decide for themselves as to whether
they want merger with Maharashtra
or with Mysore or they want any other
form of government. As far as the
Congress-minded Parties were con-
cerned, they accepted this  view-
point that it would certainly be better,
instead of a decision being taken now
regarding merger, if the matter was
kept pending for some time.

I might also mention that at
time fear was expressed by some of
the gentlemen that there was a dan-
ger that Mysoreans might bring in
some of their men into the State and
by allowing them to come and live

+ [ 1Hindi translation.

that
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there they would thereby try to gamn
a majority for those who are for the
State’s merger with Mysore. However,
we could not and did not get a very
clear picture regarding the number
of people who were in favour of its
merger with Maharashira. We were
told that as far as the Christian po-
pulation was concerned, it was not in
favour of its merger with Maharashtra
at all. Maharashtrians living there
certainly, desire to join with Maha-
rashtra. I am inclined to think that it
would have been much better if we
had not put this issue before the ter-
ritory of Goa, Daman and Diu at this
juncture but had allowed things to
continue as they are at present. Let
the Territory be administered by the
Centre, if not for ten years, at least
for another four, five or six years,
until it is possible for us to know the
real wishes of the people. Regarding
the merger of Goa with any other
State, I am of the view that it would
be much better if the opinion is ob-
tained after the next elections. After
the next elections have been held in
the Union Territory of Goa, Daman
and Diu, we should obtain the opinion
of the people there as to which State
they wish to merge with.

My friend, Mr. Mulka Govinda
Reddy, has put forward a point of
view—which perhaps may be  the
view of some of them—that if it is
integrated  with Maharashtra, the
prohibition lawsg will apply to Goa
and Goa being a non-prohibition State
for so long would lose its revenue.

Surr ARJUN ARORA: Merge it
with U. P, which is a non-prohibition
State.

Panprr S. S. N. TANKHA: Either
you carry UP. to Goa or bring Goa
to U.P. 1 think that the latest deci-
sion, which the Indian National Cong-
ress has taken on this issue, namely,
to place this question of merger with
one State or the other before the peo-
ple there is, to say the least, rather
a hurried decision. I would like it to
reconsider its point of view and to
let things remain as they are at pre-
sent for some more years to come and
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thereafter leave if to the people
themselves to decide as to the State
with which they wish to merge, That
would be the best course to do Tne
latest decision in Congress cireles, I
believe, is that they are holding some
other conference at g later date to
decide this issue. I should think that
it would be a wiser decision for them
to postpone things for the time being
and to let the {erritory continue as a
Centrally administered territory. The
territory 1tseli will benefit largely if
1t remains under the Cenire for the
time being, of course. The Centre has
more funds to develop that territory,
to 1mprove its communications and
afford facilities for other things. if it
1s merged with one State or the other,
mnmediately there will naturally be
the question of financial liability on
thai State and as finanecial difficulties
are facing all  States, it will mnot
at all be able to advance the
interests of the territory to the ex-
tent that the Centre can help jt. I
would, therefore, urge that the Cen-
fre should retain it ag a Centrally ad-
ministered territory and not think of
its merger with any State for the
present,

As 1 have submitted, as far ag this
Bill goes, whether, in course of time,
the territory accedes to one State or
other, it is wholly immaterial. So
far as this Bill goes, it merely seeks
the extension of the Code of Civil
Procedure and the Arbitration Act to
these Union Territories. T think, it is
an indisputable point ang even those
who favour its merger with one State
or the other cannot disagree on this.
Whether it goes to Mysore or Maha-
rashtry or to any other State, the
laws of India will apply to that ter-
ritory in any case. Therefore, this
point is quite immaterial and I see
no reason why this Bill should have
been opposed by any of the Parties.

With these words, Madam, I strong-
ly support the Bill.
AT Iq@ TR AICA ¢ STAETETE
AR oY, T fadas X avaq 7 A
#1$ Txrer 78 av, g e AT WAl
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A AT T AT G F¥ fawt A} A=
H GRS HT 9 T S HTC | T FTN
Y @t fs G go g | oRiaw
zq fagus FTaraey §, agaTaw g %
9 & e F fegw ¥ 7wl @
T ST aae & Tgrgeard & off w1 &
3 agl @ =ifge & 1 A7 SsE F
TR § TET F9 FEA agy af@s
W gt g | e ag fafaw Dets wre
ot AR fergeama & Wisg & AT Fw
HE TF G TRV AR AT HF A0
sraT & @t & wE0 wert fw 9w § a0
TEq &1 @l & AT Fum fawe @rEm an
AT TI3H §1 QT & X1 39 §  agl
Figialead arq & aFal § |

g fadas d1 facgm @ & AT
T 9T GG T gET FMAZY oY |
F 2 aueat 3@ =7 fay w41 fwar wr )
fRraTed aR ¥ dfsy A st
F1 AT fomt T, 9y § FEAr Al
g fr Tow g dfeq samgeans ST 3
T 91F F1 FEgl, 99 a7 g A% Fg
a1 fop 1t e Tt F fawa & far T
ag  agl F1 Sl F1 AT F qANEE
fpat qrEEm | AT 9T FgT AT Sl
AT STT T T F1 Figdl § {6 gH agraeg
¥ faw oMt g, S & fow @ a1
AuTfer AT F g, T&E 99
wTT &, a-few e wedt § W
TN TT TR FAT § AT N I
dfsgq oY #T g=or t ag a1 JIgT &l
ot g 1 R gEd F1E ata agl &l
gt | ST g ST § fF warosy ®
ws g1 & faq agt #1, ST 3, wawae!
A ggme @ swma e  Hemwaw @
ag} ot % == &1 o 5w T
qT ST AT 9T I 48 a7 q1 A1 F7

|t E6f fF @t #7 wewae 3

A ¥ weE G i gl wereg
AT | 99 F 18 NGO mAvAl
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q 39 1 @ w0 sl fw o,
ToT F 7ge § & g1 arfge |
F g anwat o 3@ ¥ A A T
gasdr g 1 fer wEEEl a9 g,
AYT T 3B FgA A, TCG T 7O
FYI F TS J UF I A6 g A7 argav
g5 oftaw & & ag 7 g feelt
Ag & Wit ¥ o1 fufeex & fir dqeam
g 9Ted & f oo g ¥ faw s
g feell & €t wgr AT A A s
ST qeF Mfa G F WS 57T, =0
F &t HAY FT A9 T T forar | SR

T Maharashtra or any other region.

Surt R R DIWAKAR (Nominat-
ed): The Mysore Legislature has
passed a resolution

Y WA ATCEOT F TET AT
T Fg &I E, S| WIS qF & 98t q1
IT FT |

I am coming to it,

Surt R R DIWAKAR: You say _

that nobody said Therefore I said

that

Surr A D. MANI-
matter now?

Why raise this

it IR AW I A S
g7 wavaen 4 ot fear § ag W
waraw A g frag s fr
A & & xe faamt o, faaen B
HETINT T °1% & |

Al atq AT AT ®Y Ag
FET T 1 F o ¥ FAT =@ § OF
FIwUT TINY T FT STEAGE & AT I
fagrY ¥ aifag #x o & fis sreon
ey 7 TToEeE § | ug wEe f Agx
¥ g FLAOT AT qr g a7 & o w77
grar g fr g faaa § 99 & s
waTesT ¥ FAUY TR qT § 1 A A
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L gr{He 78 ) TH | AT T
2 f Y # ergRmEe wiwel g
Serr R. R DIWAKAR: That is
not a fact that there are more Kon-

kami people in Maharashtra Kindly
note it.

st IxFrea aemw § e A
¥ wgar argat g 5 a7 wave frd
ATl & 7 o3 g oA &

Konkan: 15 3 dialect of Marathi.
5y Qo ¥o wfwr :
qar |

st TR Arome a3

Sarr R R. DIWAKAR- You added
that there are more Konkani people
in Maharashtra.

off IqF A aemw T fEAT
Y AFTE AT I 7 A7 00 1|
T g Y /1A fiF 10 ey AWy

¥ WETIE § FH T4 & |

AWt G feamy wEToe F
R AT watar 48y &, FWoAer 7 )

ot ITFAFEA AW F FF @

frw vy

g T fadt sma o 7} s<v v & W)
T Y AT E

Y Yy feamer qd § F far
g

5t WA AT . B wgq
FT wada g e Freo ey wady 7y
sTee § wg fagmy ¥ anfae o frar @
oI 39 ¥ 7 Qa7 78 & gt

qfeq W g AW qr
7er at #1% fagry & @Y

ot FARAIA ATAW ¢ qGT FY
ar 7 g, TE T WY STAX W 1
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Surr N. PATRA (Orissa): Madam,
on a point of order. The issue is
not the merger question here. The
issue is about application of some
Central laws to that State.

Ty VICE-CHAIRMAN (SHRIMATI
SATHE): One

TARA RAMCHANDRA
Member hag already said so.

Sari DEOKINANDAN NARAYAN:
Those who preceded me talked noth-
ing but merger. If they had not talk-
ed about merger, I would not have
indulged in that question.

T K yg g arga g fr wa g
arer @ w1 fom qEt & 7 9 §
Iq qrEf & war w1 F@eaw frara
QT g AT w1y o § o aw
FTgm g aN aar gl
afew o A ar 1 WE 5 78 W
¥ siftg A+ =gt #7 Sear FT 0T F
FTRTC N qTeAY g | ATy Fy v s
SATEY ATA ST A FEY 47 agf & |9 F
qq F HTHR, I99T 3 HAAIY, I I
ag 1 ST ATfgy 9 TG F FAG A
a9 AT § BT FHY 78 77 T AT
¥ e s fafrees 5@ a1a 71 5
9% § 5 M F weiT w7 F@eed
TIHT &7 ST F1 T & Qe qq foar
ST | 39 § A9 &7 T TY &) T |
qg %9 g1, H9 g1, 98 fvrr S F weiw
g1 #F 7g 78 e fr A W @
0 FT G | TZ T FLAFT FH I F(
3| oeg @g 9 fafews & ...

Sert R. R. DIWAKAR: Will you
give the same freedom to Vidarbha?

Smrr DEOKINANDAN NARAYAN:
That we shall see. You come there.
You tell the Vidarbha people and see
if anybody supports you there.

wq ¥gi g wer T f&
yrRreaey # S FonfREY & a8 A8 wr
ag arg W o & 1 fom d aeedt ¥
gEfeT foar § g 7w oy ) g fon

g
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st go do wfer : F¥ ¥ TEW X
faar & 7

st IR AW WY He
it ¥ fear § 0 @ @A wTREl A
s fiva & fiv stgt o were FT gATE
W AT ATEET & g1y € | gafEw u@g
e gErFET F A e sa w @
0 g 1Y faeger T &, 7g fraelx
FIN qTAT G § | ag A WTE I
T FFgq & fomar fruger w9 ¥,
IR F gy s H Famw §
T FET AT AJIIE T 5 AT ¥,
EIUSE & | AW &, 9 F |

s g W Ay & fF e &
FA9 @9 @ WTH, T,
o wws F § 1 g s ¥
TFy T M AT § A TAE N,
TS § § |

st ol wQyr - awad F e #
faar dfsw

WY AFWATIT ATCEW ;AT W
gifgs e gras § | are d A
MAT F g F

s e feEvwT ;S99 A9 AT
T iz femt st )

st g Ao - ag fem
a7 At 78 fer wma, S & W
TR T8 § FIH (el Fiedega
¥ dar g fagr—ana agar dfse
e fol) siedieame § Q-1 wgi *1
drz I @Y, ol FT PO FAT &Y
qel &1 fqorr argR aTell & AT Q&Y
TET H9Y FrEEgaT § g1 a1 qd 9
a1 afew fl sidegem | w™
q%F TZ ALY &1 WY FEH T UAqS TG
f& wm1 w1 S Aifgw waew § T8
wfaFax mgae ¥ § M7 gar fad



